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This Original. olication was f.iiccl on 

On 7.503 , defects were pointed ou by the 

Reistry and acoordinqly Libw:ty wae qran ted to 

th 	applicant to remove the defects b 

NO si.ops havinq been taken to remove the defects 

th matter was listed before the Law rna on 

whn none appeared on, behalf of the applicant 	fore 

thL Rcajstrar s Court and in the sal ci  prcmi.s 

th. mat Ler has b::n us Lcd be fore tt. nenc h to-3av 

for oniors 

Unless the defects as pointed out by the 

Ro 	 rved by 2O2.2QO4 	hs  O.A. sh11 

he di smj.sseci without ny reference to t:he Be Oc h 0  

:;end a copy of this order to the epplic ant 

in his oLven address and a copy of t order he 

so t 

 

to Bar Aesoe i ation for being di j:layed  on the 

oice oard 


